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Expansion of BAC,

AND TRANSPORLL(SHRI RAJ BA-
HADUR). I beg to move:

“That this House do agree with
the Twenlieth Report of the Bum-
ness Advisory Committee presented
to7t1:e House on the 5th December,
1972

MR SPEAKER The question is
“That this House do agree with
the Twentieth Report of the Bum-
ness Advisory Commuttee presented
to the House on the 5th December,
1072
The motion was adopted.
1311 hrs
The Lok Sabha adjourned for Lunch

till Fifteen Minutes past Fourteen of
the Clock

The Lok Sabha re-ussembled after
Luch at Fifteen Minutes past Fourteen
of the Clock

[Mr DepuTy-SpEAKER n the Chair]
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INDIAN RAILWAYS (AMEND-
MENT) BILU

THE MINISTER OF RAILWAYS
(SHRIT A PAI) Sir, I beg to move

“That the Bill further to amend

the Indian Railways Act, 1880, ba
taken into consideration”

Up to 1861, the basic Labhity of
Indian Railways with respect to goods
entrusted to them for transport was
that of a bailee, as defined in the
Indian Contract Act Broadly speak-
ing, they were required to take as
much of care of such goods as 4 man
of ordinary piudence would of his
own goods of similar description and
value The Act made no provision as
to whether the Railways' hbaility as
4 bailee would contin 1e after termina-
tion of tansit and, if so for how long
But a rule in our Goods Tanff provid-
ed that 1n respect of goods not re-
moved from raillway premises at the
destination station within a reason-
able time, the Railways would not be
hable for loss, destruction or detero-
ration of such goods

From 1st January 1962, the Ral-
ways assumed the common earmers”
liability, which approxamates to the
msurer s liability The Railways also
dccepted the bulee's lhability for a
maximum period of thirty days after
termmation of transit, te after arm-
val of the goods at the destmation
and expiry of free time for wharfage
and demurrage

This has not worked well In fach,
1t has sometimes encouraged the trade
not ta remove goods from railway pre-
rhises for fairly long spells, resulfing
in congestion in goods sheds, help-up

artificial scarity and rise in prices

In order to see that we ére abile to
make better uve of the Wagons availe
able 1n the country, we had to ttirk
of two steps—reduce the
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scarcity created by registrations maere
than necessary doubling the registra-
tion fee and increase the demurrage
charges. But we know also that both
these can be passed on to the con-
sumer whenever there is a price rise
and this not the only solution 10 pre-
vent the abuse. On the other hand, the
fact that we are required o take care
of the goods in our possession for 30
days also made us responsible  for
looking afier the goods for 30 days,
whereas our competitors, the truck
transporters, are not required to keep
the goods at the destination as we are
compelled to carry these goods in our
wagons., Very often, this has result-
ed in considerable abuse and we
thought that by an amendment to the
Act, we must reduce the liability of
railways as bailees from 30 days to 7
days, =0 that the people are compelled
to takce delivery of the goods after a
reasonable time after the goods reach
the destinalion. For this reason I
have moved this Bill and 1 hope the
Housc will support it.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Indian Railways Act, 1890, be
taken into consideration.”

*SHRI MANORANJAN HAZRA
(Arambagh): Mr. Deputy Speaker,
Sir, I welcome the Bill that has been
introduced in this House by the Hon.
Minister and I also welcome the in-
tentions behind the legislation.

It is our past experience that at the
different procurement centres and also
in big stations the wagons are
detained undwly long ss a result of
this the prices of consumer goods
which lie contained in these wagons
are pushed up artificially causing
great hardship to the common people,
Sir, for a very long time I was &
member of the West Bengal Législa~
tive Assembly, I have seen for my-
self how traders used to secure a raise
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in the priees of ‘rice, pulses oil, cloth,
ready-made garments and other com-
modities of everyday use by detaining
the wagons in Howrah goods shed.
Whenever we wanted to draw the
atiention of the State Government to
this exploition by the traders in the
Assembly through questions we were
invariably told that Railway was a
Central subject and the State Govern-
ment could do nothing in the matter
afid in this way Sir, for a very long
time we were prevented to raise this
issue in the Assembly. Surely, the
need for introducing a Bill of this
nature as is being discussed m this
House was a long felt one and I am
glad that atleast after 25 years of
independence the Central Government
have become conscious of their res-
ponsibility in the matter. For the
last 25 years the traders have unscru-
pulously exploited the common people
by artificially reising the prices of
commoditits of common use and even
though the pregent Bill is a much
belated action I have no hesitation to
weléome it bt while 8oing so I will
urge upen-ihe Minister to pay his
attention t6 some measures for the
proper implementation of the provi=
sions of the Bill. The hon. Ministey
has already given expression of his
good intentions to save the comman
people from the clutches of the pro=
fiteers and the unscrupulous traders
but it is also necessary to ensure that
no new leopholes “are found out by the
traders and for this they will have to
be vigilant to plug in time and per-
meanently for future. How can this
be dorie? The' Bify has reduced the

pay due dttention tu' nother aspeet
of the matter $hat is the role of the
resd transport vis-a-vig the Railways.
Of course, it is true that the Hon.
Minister ¥ay-mot have much to do for
himself gdirectly. in this matier but
still T will arge upon him to see that

" The O;ﬂi;zal speech was delivered in Bengali. "
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hijs dcpartment is able to maintain
proper liaison with other departments
of the Government of India to ensure
that the traders are not able to defeat
the very objective of through diver-
sion of goods through, road transport.
It they succeed then they will con-
tiue to enjoy their present position
and they would be able to push up the
prices and the Railways will on the
other hand lose their revenue too.

1 will now mention about some of
the centres in the north and min the
Western Railways. In Sabarmati and
Viramgam, a very large number of
wagons remain blocked up and I have
been told by the Railway authorities
that the business community do not
release these wagons m time and as a
result of this the common man has to
suffer. The story is the same when
we move to the northern, central and
the south-eastern railway. In Nagpur
and Rourkels the detention of wagons
18 really menacing, In all these cases
the traders harass the railway autho-
rities by altering dates or by many
other means and instanceg are not
rares where the railways have to pay
for damages to ihese traders. It is
therefore necessary to ensure that the
payment of damage should be reduced
and secondly every care should be
taken to see that the traders are not
able to frustrate the objectives with
which this Bill has been introduced.
I am sure that the hon. Minister will
pay his attention to these two objec-
tives for the proper implementation of
this Bill and I will expect that in
fyture he will be able to come forward
with a much betfter Bill in this re-
gard, With these words and with
thanks to the Minister for introducing
this legislation in this House, I con-
clude Sir.

SHRI N. K. SANGHI (Jalore): Sir,
I have heard the of the hon.
Minister with attention. The scope
f the Indian Railways (Amendment)
3il1 is very lmited. The railways
are proposing to reduce the period of
Hability for loss, destruction, damage
or deterioration on non-delivery from
30 daye to 7 days. If this Bill is pats-
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ed as proposed, it will bring disaster
to the revenues of the freight trans-
port by the railways. It has been
mentioned in the Statement of Ob-
jects and Reasons:
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“The experience of the railways
has been that this tends to en-
courage trade not to remove goods
from railway premises for fairly
long spells, resulting in congestion
in goods sheds, hold-up of wagons,
causing slower movement and short-
age of wagons elsewhere, and, more
serious than anything else, artificial
scarcity and rise in prices.”

This has been the broad objeclive.

I have gone through the Review of
Performance reporis of the railways,
1972 and I find no mention that wagon
detenfion 1s the cause of under-
utilisation of the wagons. I would
like to read a few lmes from the
Review of the Performance of the
Indian Government Railways, pages
8-9, wheremn a resume has been given
of the wagon loading in 1971-72, It
says

“The main factor responsible for
the wagon loadings falling short of
original anticipation was the in-
creasing number of thefts of electric
traction wire, tele-communication
cables and signalling equipment and
of wagon parts....”

It further says:

“Train running on Eastern, North-
ern, South Eastern and Western
Railways was also affected during
August and September, 1071 by un-
precedented rains, leading to wash-
aways, flooding of yards, etc. ....”

It also says that this wagon shortage
has been due to continuous labour
trouble and some other remsons. But
in the Review of the Performance of
the Indlan Government Railways
(March 1972), it has never been stat-
ed that detention of wagons has ever
been the cause of under-utilisation of
wagons.
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‘What has reéally been tried to be
made out in this Bill is that the Rail-
ways are throwing away their liability
for payment of claims for damages,
deterioration and losses. In case par-
ticular goods are not taken delivery
of within a period of seven days, the
Railways will not be responsible for
damages and losses.

I refer to the Unstarred Question
No. 1868 of 4th April regarding the
number of claims received the nume
ber of claims settled and the am-
ounts of pavments made. During the
period April 187! to January 1972,
more than 2,89,000 claims have bene
settlcd where claims have heen paid;
the iutal number of claims is about
3,009,000 and the toial amount paid is
Rs. 10 crores, in a period of 10
months According to this, I antici-
pate that the Railways will pay claims
amounting to Rs. 12-14 crores during
the whole year. This will be a modest
figure.

What is proposed to be done by this
Bill is that the Railways want to re-
pudiate their liability of payment of
claims for damages, losses and deter-
joration after a period of seven days.
A great difficulty will be caused to the
trading communily anq persons who
transport goods by Railways. By re-
ducing the period to 7 days, the Rail-
ways would be giving lease to anti-
social clements who would pilfer
goods after the seven days’ period is
over at destination' where the goods
have been received. We know how
damages and losses occur, They usual-
ly take place where the goods are
loaded or where the transhipment
takes place, but at the destination,
the losses are comparatively less.

We have seen that the liability on
Railway employses has been pinned
at times when the Railways have paid
heavy claims. But no liability has
been pinned on the empolyees when
no claims have been paid by the
Railways. When your liability is only
for 'a period of seven days, you will
‘be giving a lease to anti-soctal ele-
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ments who after 7 days would go there
to see that more damages are caused,
more goods are stolen and the railway
administration will never be able to
pin any responsibility on the em-
ployees who are derelicts or who help
in such matters. No claims will be
paid and no lLability will be attached
to the railway administration.
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As you know, the traffic is divided
into two broad types, high-rated tra-
ffic and low-rated traffic. As far as
the high-rated traffic is conecrned, vou
have commoditicg ke, sugar, textile
machinery. ete., As regards low-rated
traffic, you huve commodities like,
coal, stones, salt ballast and other
such matenals. I would like to know
from the hon. Minister whether there
has beun any chance for the Railways
to experience that high-rated traffic
commodities have not been removed
by the consignees within a period of
seven days. Their will be very few
solitary examples where high-rated
traffic commodities have not been re-
moved in time. It always happens
that lJow-rated traffic commoditieg are
not removed in time.

The whole maller has not been ex-
amined by the railway administration.
The hon. Minister himself has been a
very seasoned businessman in his past
years. Take, for example, a wagon of
coal, a low-rated traffic commodity.
The total cost of coal loaded in the
wagon is approximately Rs. 1000; the
freight is approximately between
Rs. 1000—1200 and the demurrage
works out to Rs. 250 per day. Re-
cently, the railway administration has
increased the demurrage charges from
Rs. 140 per day per wagon to Rs. 250
per day. If the wagon is detained for
seven days, the detention charges or
demurrage will amount to Rs. 1750
and the total payment, including
freight and demurrage will be
Rs. 2750. You ask him to take deli-
very of this wagon of coal by paying
Rs. 2750. The demurrage itself bhe-
comeg o uneconomic and then the
Railways say that théy have no liabi-
lity to pay for damages and losses.
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You don’t take the Hability of dama-
ages or losses, It may be that half
the wagon may have been pilfered at
the point of transhipment and the
person has paid for the freight and
the demurrage. Do you think that
will be fair to deny him claims from
losses? After all, the responsibility is
cast on the Railways. They are charg-
ing a high demurrage which 18 con-
fiscatory in' its very nature. It is al-
ways in respect of low-rated traffic
commodities this is happening.

There are other points also which
have to be considered. Merely to
shirk your responsibility because of
the failure on the part of the railway
administration 1o check pilferages is
not justified by making these provi-
sions of such kind into law.

Then, again take for example a
wagon of salt. The cost of =alt
amounts to Rs. 600—800; the freight is
about Rs. 1000 and the demurrage is
Rs. 250 per day. That itself will help
in increasing the prices and the ob-
yective of the Bill ig effected in the
reverse direction. You do not take
the responsibility for the losses or
damages. I do not think that is fair
to the business community which is
booking and transporting goods by
the Railways. Already a large amount
of high-rated traffic has been taken
sway by road. If this ig the attitude
of the railway administration, then
even the low-rated traffic will go
sway from the railways. This is a
matter for serious consideration.

1 remember, Mr. K. Hanumanthaiya
made a statement in parliamert the
year when he was the Railway Min-
ister that an additional amouht of
9.5 million tonnes of freight ‘traffic
would be carried. But what we have
seen from the last half year's actuals,
the freight traffic has fallen shart by
244 million tonnes proportionately.
This has been the condition.

We should also leek to the side of
the trader. what ars the reasons for
not taking delivery of the goods, The
bhanks have very eften sirikes for
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indefinite periods and clearances do-
not take place. Under such eircums-
tances, when the trader does not get
the RR, how can he own the respon-
sibility for the heavy demurrage
charges and losses?

There is also the inefficiency in
postal deliveries and the RRs do not
reach in time.

Suppose, a trader has booked some
goods in Bombay and he is delayed
in coming to Delhi for certain grave
reasons; he is not able to come with~
in seven days. In that case, do you
want to throw the whole liability
from logs and damage on him? Ths
is a scrious matter, Ag a good cour-
tesy, as a good business policy, you
should have something reasonable.
As 1 have pointed out, these are
things happening every day. You do
not get the RRs in seven days.

Then, when you get the RR, the
goods do not arrive for weeks to-
gether. You have to send your men
every day to get the RR date-mark-
ed. In case you fail to have it date-
marked and mn case the goods come,
you are liable to pay demurrage
charges.

It also happens that many times the
goods have come but are not traced
in the wyards. It becomes a conti-
nous process, If the date is not
marked, then you are liable to pay
heavy demurrage charges.

Since the liability of the Railways
is reduced to seven days, 1 would ask
the Minister whethér he can consider
gending an intimation to the comsi-
ghee that the wagon is expected to
come on such and such date, and
then if the consignee fails, then you
#ay repudiate the resposisibility. The
Railways should take caré of theif
own ineficiency and ¢allousnéss and
fty to improve matters and sheuld
hot try to find a remiedy through
sueh legislative mewthodw.

There is anothep aspect. - The tra=
fic iz imereesing; with the industrial
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and lsri::fultunl growth, the traffic is
unprecedented. But the capacity of
the Railways to hold goods has been
as bad as before. The goods trans-
portation ig under the Commercial
Department and when they write to
the Railways that terminal facilities
are very limited and should be in-
creased, no action is .aken. What is
happening in Jodhpur? They are not
able to hold the daily incoming wa-
gons at the Jodhpur goods-shed and
these are being offloaded at a station
which js three miles away from the
city, as Bhagat-ki-koti; this is be-
cause the terminal facililies are only
limited and no expansion wag plan=
ned.

I would also like to draw attention
to Patiala where a number of oil-
tankers are coming. They are not
able to off-load them due to lack of
terminal facilities, and every day
some accident or hazard lakes place.

If this is the way vou go on, not
increasing the terminal facilities but
takir.g advantage of legislative mea-
sures, I do not think there will be
efficiency.

I would like to suggest that, ins-
tead of seven days, it should be at
least 15 days, if not 30 days. An am-
endment to this effect has already
been moved by some of my hon. fri-
ends. I hope that the Railways will
take effective measures to sec that
the efficiency is maintained and the
losses are reduced.

I am told, when senior officers are
transferred, if they have to send
their costly goods, they usually use
the’ road transportation. They know
the ‘working of the railways. TThis
can be verified from the T.A. Bills.

1 would suggest that there should
be spme sort of insurance pblicy for
the losses due to claims. You are
paying akout Rs. 12 crores. 'Is it not

e to pay Rs. 12 crores as
ingurance premium and save your-
sélf the over-Iincreasing lossés by
claims, The General Insurance is
nationalised and they will be happy
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to do this. You should not have this
confiscatory legislation.

I would also like to draw atteniion
to another aspect. Very recently, the
Railways have introduced pre-pay-
ment of freight on certain commodi-
ties. This is what the Government

have said in reply to Unstarred
Question 916:

“There are at present 362 com-
modities on which pre-payment of
freight is compulsory. It has been
decideg to extend the condition of
compulsory pre-payment of freight
to additional 26 low-valued com-
moditiegs with effect from 1st April,
1972|"

Giving the details, they have said:

“The reasong for extending the
condition of compulsory pre-pay-
ment of freight to additional 26
low-valued commodities and the
main advantages which will accrue
to the Railway by this decision are:

“The delivery of the consign-
ment is sometimes delayed by
the consignee. Meanwhile, the
consignment incurs wharfage and
demurrage charges. Because of
very low value of goods, the
Railway ig not in a position to
recover these charges which have
to be wholly or partly waived.”

This 15 the crux of the whole mattet,

The demurrage charges themselves
are confiscatory. The freight char-
ges are high and prepayment of
freight is made compulsory. All these
put together make it impossible for
the dealer to take delivery of the
low-rated goods. It is for this rea-
son 1 say that the proposal to reduce
the free period from 30 days to 7 days
ig untimely and is not in the interests
of the Railways,
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MR DEPUTY SPEAKER I am not
asking you to conclude Please confine
yourself to the bill under consideration

oft groaty & g fa w1 a7dw
war g few & wror wwer g
weft AgET W AumE afEdaad
W7 AZIE AT FHANHL ATEH o
Y gL UF qTT FT FAGA F4T |

ot sifew Wt () :

e wEIRA, 194 ¥ qw o) A
& T wedt ey T9 WK F@ A w7
AT §H @ A A TG qwy W
fao g wWrg | @8 W ow X
FHA %7 sqqeqT £ 1 G oY iR g9
arw #Y §v fafeear 1, focam @@
faar smg % &7 off waea o 9@
fr dewr &% gy | ag o faw
qr{ wTd & YT W SR AE ¢ 7w
worer AT A% g1 AT 7w AR
TrRr # owrw 7 q¥r 7 | dfww &
frazmseraem gfr e fam i go
nafar 1 W ST TW & e A
orefre g AT & # A AW
Y SRS AT ATEATE |

47 A 82 U YgH ¥ TR
§ frg &Y 9@ waw 490w W@
fafer owe wg& G 1 77 QemeE
oy wfafedtes gae 1961 @
W S fFwr mwr o9r ) 9w AW
frerar off sgraT TET 91 WX A
e ognior oft Iy A4T 97 | wEAS

AGRAHAYANA 25, 1884 (SAKA)

Indian Rlys
(Amdt.) Bill

agrarfs wwa qervg Wi s
SEdY 99 I BT A | wa W wTHIW
W7 ®Es g6AT SqraT ¢ fw sardr
TEL GUAT ATHAET  BIAM |
W & F a9 T FT A7 r ¥

& fam ¥ qwAm g @ A
§'ff am dw & AT
feg 7z smar Wl 3E g
S Y ww gy wrodlY | e wilew
WY Awy g Y@ ¥ Nar aza
Q@ %W wFEA ¥ A&
W et wvw ¥ faw Y e
Fqw 7 gz, |/ WE T wer
qray, A oy fow @ W & W40
g oy Rl faw &y

g fem Haw WA | N ?
Afew ¥ 39 "= N A
| wifEgx &% S§ AW T F9
| qg T FEAE W
T GHT KANT | T@ F ww
¥ ord gri-der TEw
oo faw M- aEw
wﬁ|a3ﬂ$tftm
WY AW E IWE A
e § WK dE Ay
| 3fgw 3z W A
qra A

wi&ggggiﬁigwﬂgﬁ
b 1i§ﬁwigﬁ§w§3%
PP RSLENE
4, %
iy
|

12
1
2
4
.



Indwan Ky DECEMBER .6, 1872 Indion ‘Riys.
(Amdt.) Bil} (Amdt.) Bill M8
[oft Ferer wnit] R v ¥ T ww W w-

fea srorag ¢ fF @R
furarese &% q@AT  WWST S
TR F o R ¥ faedt wm
@ ¥ Agr AvAmsSE &% § W

gt afY, @1 fawit W =wrd

1732347
aia%
ﬁig_

4
P
= |

132172
3
A w
14
2
4 4
4323

431794

*SHR1 E. R. KRISHNAN (Salem):
Mr. Depuly Speaker, Sir, 1 rise to say
a few words on The Indian Railways
(Amendment) Bill, 1872.

In the Statement of Objects and
Reasons, the hon. Minister of Rail-
ways hag stated that the sxeprience
of the Railways has been that the
present position of allowing thirty
days after termination of tramsit has
encouraged the trade not to remove
goods from railway premises for faif-
ly long spells, resulting in congestion
in goods sheds, hold-up of wagens,
eausipg slower movement :::M-
e of wagons elsewh )
S8t pus than anything e,  aryieia
scarcity and Tise in prices. ‘Theae-
fore. . this Bill seehs to megdige fbe

*The originel speech wag delivered in Tamil
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period of liability, after termination
“of 4ransit from thirty days to seven
days. 1 know personally that the new
Railway Minister, Shri Pai, is a per-
son of proved talents and enthusias-
tically takes up his assignments.

Here, I would like to point out the
exact position. When the wagona
reach the destination, the goods are
unloaded in two or three days and
after that they are stacked in the
goods sheds for 30 days. It is not
correct to say that the goods are
held up in the wagons for thirty
days resulting in wagon short-
age. This 13 not the practice in any
station. Even so, I agree that the
goods should not be allowed to be
kept in the goods sheds for thirty
days or more. I welcome the provi-
sion in this Bill reducing this period
of thirty days to seven days.

Sir, I am really surprised that this
Bill has been welcomed by me and
the Member from the Communist
Party (Marxists) sitting on the Oppo-
sition Benches, and it has been oppos-
ed by the Members belonging to the
ruling party who preceded me.

The hon. Minister of Railways has
clearly pointed out that the shortage
of wagons results in artificial crea-
tion of scarcity in foodgrains, which in
turn leads to spiralling price rise.
The requirement of different kinds of
pulses like Bengal gram, Black gram
etc. in Tamil Nadu has to be met
from the supplies from Rajasthan,
Haryana, Maharashtra and Bihar. On
account of shortage of wagons, the
pulses are mot transported to Tamil
Nadu in proper quantities to meet
the requirement “and consequently
each bag of pulse eosts Rs. 20 or Rs. 30
more in Tamil Nadu. Similarly, in
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scarcity for them in the North. As I
pointed out, there 18 scarcity of pulses
in Tamil Nadu and other southern
States. The hon. Minister of Railways
will agree with me if 1 say that such
artificial scarcity creates scope for
black-marketeering in these goods.

I would hke to say here that the
provisions of this Bill alone will not
relieve wagon shortage throughout
the country. I doubt very much whe-
ther this unhappy situation will
change on account of this Bill. The
steps taken by the Railways for in-
creasing the number of wagong are
not also very satisfactory. The Fourth
Five Year Plan target for having
more wagons was the addition of
76,192 wagons. I regret to say that,
according to the Fourth Plan Mid-
term appraisal, this number of addi-
tional wagons has been reduced to
33,148. The hon. Mimster might say
that the number of replacement
wagons has been increased by 10,288.
Still, I would like to know the rea-
sons for bringing down the addition
of new wagons by 43,044 In the
1972-73 Railway budget, provision
has been made for acquisition of
14,000 wagons. I would like to know
from the hon. Minister how many
new wagons have been purchased so
far and how many replacement
wagong have been bought during this
year, In the Mid-Term Plan Apprai-
sal of the Fourth Plan, it has been
stated that the Railways are unable
to meet in full the increasing demand
for covered wagons for foodgrains
and products like cement and fertili-
sers.

Even after 25 years of our Indepen-
dence, there is this kind of wagon
shortage throughout the country, In
the trade circles there is this feeling
that there are malpractices in wagon
allotments. The only solution to this
is that more pumber of wagons should
be available on the Railways. There
is no meaning in cutting down the
Fourth Plan targets so far as wagons
are concerned. If the industrial de-
velgpment in Indian mub-continent is

‘to be kept apace, then It is essential
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that there should be free availability
of wagons. I request the hon. Min-
ister of Railways to ensure this.

With these words, I welcome the
Bill,

MR. DEPUTY-SPEAKER: Now we
take up Shri Samar Guha's Motion
on Durgapur Alloy Steel Plant for
discussion.

1459 hrs.

MOTION RE. EXPANSION OF
DURGAPUR ALLOY STEEL PLANT

SHRI SAMAR GUHA (Contai): I
move:

*That this House is of opinion
that the Ministry of Steel and
Mines should reconsider the issue
of expansion of the Durgapur Alloy
Steel Plant for production of 60,000
tonneg of stainless steel, as was
planned at the time of construction
of the Plant and subsequently ap-
proved by the Ministry at a meet-
ing held on the 6th March , 197],
instead of expanding it for produc-
tion of unprofitable seamless tubes”.

The issue whether the Durgapur
SP will be expanded to produce stain-
less steel or seamless tubes created a
lot of techmological stir and agitation
in the ASP itself. While discussing
the issue on the floor of the Iouse on
the earlier occasion, I made a request
tfo the hon. Minister to set up a Re-
view Committee to go through the
whole issue in a wider perspective and
in the development of new technology
in the steel industry all over the
world. That request was spurned,

15,00 hrs.

However I am glad to note, the
Minister has already informed me in
.reply to one of my unstarred ques-
tions, and also a starred guestion in
Rajya Sabha, that the Government is
going to re-examine the whole issue
of expansion of Durgapur Alloy Steel
Plant. 1 welcome the attitude of the
.Government and I think the Govern-
ment has taken a very commendable
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posture and given up its rigid, dogma-
tie view, which they should not have
in any technical matter. They should
1971, when the steel ministry took a
firm decision in negard to the produc-
tion of stainless steel in the ASP, no
starting new discovery in the stleel
world has been made in technology,

It has been said that a delegation
wag sent outside to review the latest
technological developments m regard
to the production of stainless steel
and other kinds of steel in the world
steel industry and that this delegation
has come back and recommended to
the Government to make a fresh re-
view of the whole issue whether
Durgapur Alloy Steel Plunt will pro-
duce stainless steel or seamless tube.
It is good that the Government has
accepted the views of the delegation.
I thnik there was no need to send such
a delegation abroad because during the
last one year after 6th March, 1071,
when the steel ministry took a firm
decision in regard to the production
of stainless steel in the ASP, no startl-
ing new discovery in the steel world
has been made in technology.

In dealing with the issue whether
Durgapur ASP will produce more
stainless steel or seamless tube, I do
not in any way want to prejudice the
claim of the Salem steel plant. It is
a matter of regional distribution of
industries and it 1s a national policy.
It is natural that the Tamil Nadu
people can claim a steel plant at
Salem. But I say there is essentially
no coniroversy and there should not
be any coniroversy whethere theie
should be a stainless steel plant at
Salem in preference to Durgapur.
That controversy is irrelevant ber
cause according to the field survey
and also the market survey made by
the National Council of Applied Eco-
nomic Research, the requirements of
stainless sleel in our country by 188§
will be 140,000 tonnes; it may be plus
or minus ten per cent. It may be
provided that Durgapur ASP could
produce 60,000 tonnes of stainless
steel; perhaps the Salem project can
also afford to produoce 75,000 tonnes of



